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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 215/ 2025/ EZ

In The Matter of

PRABIR ROY CHOWDHURY

. . . . . . APPLICANT(S)

-VERSUS-

THE WEST BENGAL POLI,UTION
CONTROL BOARD & ORS

. . .. RESPONDENT(S)

AFFIDAVIT OF REPLY ON BEHLF OF RESPONDENT NO. 5, CRAm' (-,OFFEE

Most Respectfully Sheweth
bee\ kWh& 'W

I,Dipraj Das, son of - , aged about 44 yet-s, residing at 25/6, S.C
Mukherjee Street, Post office Konnagar, Districtl- Hooghly, West Bengal-

712235, being the authorized representative of Respondent No.5 , do hereby
solemnly affirm and state as follows:

1. That I am the authorized representative of Respondent No.5 and am

well acquainted with the facts amd circumstances of the case and as

such I am competent to affirm this afnc,avit of reply.

2. That this affidavit is being filed apropos to the order dated
09.03.2026, wherein the Learned Tribunal was pleased to direct the

Respondent no.5 to file the response.

3. At the very outset, the respondent no.5 disputes and denies each and

every allegation made in the original application expect those which
are matters of fact and are specifically admitted herein.

05 MAY
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4. That the present application is rnisconcei\'’ed, vexatious, false and

baseless' withotit any evidence 'of environInental pollution and made

with the purpose of harassing the respondent(s) and therefore liable to
he dismissed.

5. That the Respondent No.5 rd :-IS ' a caR udder the name el- “Craft

Coffee” at on the ground floor of the G+i bu!!ding situate'i at Ii.remises

no.P-16/4/ ! Purna Das Roati (ildf::anta hlukhopadFrya;’ :3arani),

Kolkata 700029, strictly in acbc5rdance with the applicable law and
with all the required statutory permissions.

6. That v.'ithout contention to the aforesaid statements the Respondent

No.5 now deals with the para©'aph wise ?Jlegations as has been

preferred and raised by the applicant and from herein under for the

sake of brevitY and prolixitv the an,)lication is referred to as the “said

application” .

7. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes 3ach and every a11egatiorr made in

Paragraph No. 3 which are contrary to and inconsistent nah the

records in this connection it is cateb --ricaliy denied that the private
respondent issituated in a residential area is false. The private

r6spondent states that the locality in question is not exclusively
residential in nature and several commercial establishments including

caR / restaurants / eateries are orerating therein . The private
respondent is a lawful tenant only on the ground floor commercial

portion of the said premises, let out by the owner for commercial.

purposes and the business activities is being carried out strictly from
the said tenanted commercial portion only.

8. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and every allegation made in
Paragraph No.4 which are contrary to and inconsistent with the

records in this connection it is categorically denied that the private

KaH Craft
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respondent’s unit creates any noise, air and ’environInental pollution,
foul smell in the environment directly affecting the heatdr of the

applicant and the people of thei localityin the manner as alleged. It is
fJrther denied that any exhaust vent/fan, duct line or kitchen

operation of the answering -responded is being maintained or

operated in such a manner as to ren(Icl' the premises of the applicant
uninhabitable or unbearable. The allegations contained iI,'' the said

paragraph are exaggerated, unsubstantiated, misleading and are
therefore denied.

9. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and even' allegation made in
Paragraph Nos 5 to 7. In this : Orltext ale private respondent states
that no notice dated 30.06.2025 to appear for hearing before the

hearing officer of the public grIevance of the state board of the West

Bengal pollution control Board on 09.O'7.2025 had ever been served to
the private respondent and that they had no knowledge of the said

hearing.

IO. That in view of the directions stated in the said application, the

private respondent answering the same states that:

a. That the unit has obtained a CTE being CTE No:

WBPCB/7563745/2025) dated 14/ IO/2025 and a Consent to

operate certificate being CTO No: WbPCB /7598258/2025) dated
29/ IO/2025 from the sTa, ie control board under the “orange

category” .

copy of such CTE and CTO is annexed hereto and marked as Annexure

“A”)

85 MAY 2826
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b. A common fume exEracdon system which is. connected to a

single duct has been installed which opens at the eastern side of
the kitchen .

c. That the installation of the Effluent Treatment Plant is currently

under process, and necessary steps are being undertaken to
ensure completion at the earliest.

d. That the unit disposes off solid wastes properly as per the Solid
Waste Management Rules,20 16.

6

11. Save what are the matters of record and 'what appears therefrom, the

respondent denies and disputes each and every allegation made in
Paragraph Nos 8, in this context the private respondent respectfully
states that the private Respondent has acted in accordance with the

directions contained in the Record- of Proceedings and, in furtherance

thereof, has duly submitted ail relevant ddcuments, licences and

compliance particulars before the c,:ncerned police authorities for
verification and record, with the bona fide understanding that the

same would be duly considered by the competent authorities
including the West Bengal Pollution Control Board; it is further

submitted that the private Respondent has already obtained all

requisite permissions in accordance with law, and therefore any

allegation or inference of non-compliance is wholly misconceive(i and
denied.

(A copy of the list of documents duly produce(ito the concerned police

authorities are Annexed hereto and marked as Annexure “B”)

12. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and every allegation made in
Paragraph Nos 9 to IO.

13. Save what are the matters of record and what appears therbfrom, the

respondent denies and disputes each and every allegation made in
Paragraph Nos 11. In this context the private respondent denies toany

KM CIUB Ca%e PH. Ltd
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alleged non-compliance or environmc rtal violation. It is respectfully

submitted that the private Respondent has obtained the requisite
certification under the Orange Category in terms of the directions
issued by the West Bengal Pollution Control Board and has taken all

necessary and adequate stepsto mi:rimise and control any emission

from the establishment, and is operating in complicmce with
applicable environmental norms.

14. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and every allegation made in
Paragraph Nos 12, in this context the private respondent states that

has obtained the consent to opelate from the state pollution control
board.

15. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and every allegation made in
Paragraph Nos 13.

16. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and every allegation made in
Paragraph Nos 14. In this context the ccntents of paragraph 14 are

denied to the extent they allege that the privaterespondent faDed to or
deliberately neglected to comply with the directions dated 16.Q7.2025.

It is respectfully submitted that the privaterespondent has at all

material times acted bona fide and in compliance with the directions
issued by the competent auUlorities, has duly submitted the

necessary documents and compl; ince particulars before the
concerned authorities, and has obtained the required certification

under the orange category from the West Bengal Pollution Control
Board. The allegations of failure or deliberate negligence are baseless,
incorrect and are therefore denied.

Ltd
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17. That it is pertinent to mention That as per the Affidavit in Reply dated

05.03.2026 filed by the West Be;nga I Pollution' Control Board- the unit
now falis under the “Green Co_tc on,” under the state’s current

categorization policy.

18. Save what are the matters of record and n’hat appears tlrereB-orn, the

respondent denies and disputes each and every allegatio lr nlade in
Paragraph Nc,s 15 to 16.

19. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and every allegation slade in

Paragraph Nos 17. In this coni:ext. thc . contents of paragraph 17 are

denied to the extent they allege inaction or continued violation on the

part of the Private Respondent. It is respectfully submitted that the

Private Respondent has taken- bc)Ira fide steps towards compliance
with the directions contained - in t Ie Record of Proceedings dated

16.07.2025 and is in the process of implementing the necessary

pollution control measures. It is further . su_')!nitted that appropriate
systems for ventilation and ernission co£-ltrol ar'e being ensu;-ed and

the Private Respondent undo:_'w_kes to- install and mainLain an

requisite Air Pollution Controi Devices (APCD) and related

infrastructure, as may be required, in accordance with the norms and
guidelines of the West Bengai Pollution Control Board within a
reasonable timeframe. The allega’dolls that no steps have been taken
and that the unit is operating in viola lion are therefore incorrect and
denied.

20. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and every allegation made in
Paragraph Nos 18. In this context the private respondent specifically

denies that the operation of the establishment has caused any
air,water or noise pollution as alleged. The private respondent submits

that the caf6 is being operated in a lawful mpp_per with all are

MHCrahCdqPaLa
r (7g; }a
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requisite licences and permissions „ eqtarec! and in conrpllar,ce with
the applicable norms, and that the proper measures for ventilation,
waste disposal and hygiene are- dujy mdnta,ned. The dlegations are

vague, unsubstantiated and unbupported by any scientific, technical

or corrclusive evidence and the purooi'ted photographs relied upon by

them are misleading and do , not establish any violations of the
directions of the West Bengal Pollution Control Board hence the same
is denied.

21. Save what are the matters of record arid what appears therefrom, the

respondent denies and disputes each and every allegation nlade in
Paragraph Nos 19. In this context it is specincaIly denied that the

private respondent is discharging any untreated liquid efF,trent into

the municipal drain or is in vialati,)r, of the Solid Waste Management
Rules, 2016. The answering Respondent submits that proper waste

disposal practices are followed .and any discl-,arge, if at all, is carried

out in accordance with applicable norms. It is further denied that any
soiid fuel is being used in are said unit, and the allegations in this

regard are wholly incorrect and without any basis. The answering

Respondent is operating in conipli,Ince with the applicable norms and
regulations of the West Bengal Pollution Control Board and other

competent authorities, and the allegations to the contrary are baseless
and denied.

22. Save what are the matters of record and u;hat appears therefrom, the

respondent denies and disputes each and every allegation made in
Paragraph Nos 20. In this context the private respondent states that
there has been not been any violation of the environmentai norms or

the legal rights of the of the applicant, and the allegations are
misconceived and unsubstantiated.

23. Save what are the matters of record and what appears therefrom, the

respondent denies and disputes each and every allegation made in

$PT3
Rda Cdt CoWAn Ld'
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Paragraph Nos 21. In this context it 's stated that the present

application does not raise any substantial question relating to
environment rather it is essentially based on alleged personal

inconvenience and a private dispute between the parties, which does

not warrant invocation of the jurisdiction of this Honl)Ie Tribunal,

thus the application is therefore misconceived and liable to be
dismissed.

Kddi Craft

05 ’HbV 2026
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VERIFiCATION
R,#6+ kWU3L {>cH

I, Dipraj Das, son of , aged about 44 years, residing at 25/6, S.C
Mukherjee Street, Post office Konna's&r, Districtl- Hooghly, West Bengal-

712235, being the authorized representative of Respondent No.5, do hereby

solemnly affirm and state as follows:

1. That I am the authorized reoresentative of Respondent No.5 and am
well acquainted with the facts and circumstances of the case and as

such I am competent to affirm t'ais afada.'.'it of reply.

2. That, the stal:ements made in the above paragraphs are true to best of

my knowledge .

3. 1 sign this verification on this 4TH day of May, 2026 at Kolkata.

Kaldi Crdt CorW':’t

V Director
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UDIN: 25{3<3A(XXXXWA-1761737202208 (Verify at httpsY/udin2.Mb.gw.Wvedfy'udin}

Government of West Bengal

This document having UDIN
has been created by WEST BEI
with authorised person’s Aadhaar
29, 2025

25-G-GAOOOO04-A-1 761 737202208
CONTROL BOARD
on 4:56PM, October

POLLUTION
:XXXXXI 432

avai table at iII 4:56PMThis document is , October 29, 2035.

iii ::•j
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The document is dowrltaad6d from

M&#g B

Authorised Signatory
(E-signed)

Department of IT&E
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WEST BHaM WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan, 10A, Block LA, Sector III

Salt Lake City, Bidhan Nagar, Kolkata – 700 106, INDIA
Website : www.wbpcb.gov.in, e.mail : wbpcbnet@wbpcb.gov.in

Category of the Industry : ORANGE
Application Type: CTO
CTO No.: WBPCB/7598258/2025 Date : 29/10/2025

Consent to Operate (CTO) under Section 25 & 26 of the Water (Prevention and Control of Pollution)
Act, 1974 as amended and Section 21 of the Air (Prevention and Control of PoUution) Act, 1981 as
amended.

Reference: Applicatidh No.: 7598258

The West Bengal Pollution Control Board (bewinafter refund to as State Board) under the provisions of Section 25
& 26 of the Water (Prevention and Control of Pollution) Act, 1974 as amended and Section 21 of the Air
(Prevention and control of Pollution) Act, 1981 as amended, and Rules and Orders made thereunder hereby grants
Consent to BEANS & BREWS PRIVATE LIMFFED (hereinafter nfened to as Applicant) for its unit located at
P-16/4/1, Purna Das Road (Hemant8 Mukhopadhyay Sarani), PO- Sarat Bose Road, PS- Gadahat, Kolkata-
700029 for the period ham 29/10/2025 to 31/10/2035 to operate the industrial unit/project and to discharge liquid
effluent and gaseous emission from the premises / land of the industrial unit/project, in accordance with the

PSPSiL?IteT,T=iis:YES!:if?:cfit;It! i: cq:Tit:tole;tT: Mlas SlaTE:
conditions as mentioned below, provided that on any
and gaseous emission shall nat exceed the pam
Environment (Protection) Act, 1986 and amended.
Breach of the conditions and / or failure
industry/project liable for
1974 as amended and

andI
Le

(Prevention and Control of PollutiJn) Act,
>oUution) Act, 1981 as amended.

The State Board reserve the right to w'
conditions of this consent letter giving

reasonable variation / change / alter the
ldustry

Conditions :

I This Consent is valid for the following acti

Name of AcH r/PrtwluctdB' Production Capacity (Per Month
Cooked Fmd [onth3CX) Kilol

80 Liters

Restaurant with Seating Ca

2

3

nIe industry shall remain responsible for quantity and quality of liquid effluent and air emission.

Daily waste water generation and discharge shall not exceed :

No. of outlets Source of Waste Water Quantity in Kilo Place of discharge

IX)mestic liquid effluent KMC Drain after proper
aeatment in ETP

4 To bring into any altered or new outlet /outfaU or to change the place of discharge, the industry shall have to
inform the Board and obtain prior permission of the Board in this effect.

"This is computer ga\erated docwwnt from OCMMS by WBPCB"
WBPCR/7598258/2025

Page 1
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6

7

8

9

The industry shall provide comprehensive facility for treatment of industrial liquid waste and domestic liquid
waste (sewage, sullage and liquid effluent generated from canteen), and operate and maintain the same
continuously so that the quality of final effluent conforms to the Standard as given below:

Outlet No. Frequency ofNatnre of Parameters and rd
samplingeffluent StaHI UnitParameters

Domestic 5.5 to 9.0IH Yearl

Biological Oxygen mg/L350 Yearly
Demand (BOD
Total suspended Yearlymg/L600

Solid
20Oil & Grease Yearl

Provisions shall be made to install sensor-based Water Quality monitoring system and now meter to share the
information with the state board on a Real Time basis.

Daily water consumption for the following purposes shall not exceed

of Water Use Quanti
Domestic 4.5

The Industry shall install suitab}e digital device for measuring the volume of water consumed for different
purposes as mentioned above giving correct result to the satisfaction of the State Board. The device shall be
able to provide information to disseminate the quantity on a real time basis.

All the stacks connected to various sources of emissions must be designated by numtnrs.

The industry shall install comprehensive peI equipment and operate and maintain the same to
conform to the standard as given below
stmaM
heighl attac } dt–y

t 1 bed i of
from 1 to iemiw
grou jemtssi ion
nd 1 ion isourc

level lsourc} e
mIcs

Cons
UP
Unit

Fuel del

Fuel
used

of l€ters not to exceed

bma )mmI
it(Ig/NmjmgNt <mg/ I rs

3) i nd) jNDO)

D

6.CD I Ovenl NAbmpm
S Mfl I Cy Ii11

icd i Ider/M
onth

I

This is computer generated document from OCMMS by WBPCB-

ReIn
arks

Freq
uenc
y of

samp
Eng

Yearl
y

LPG
fired
ovens

02
Nos to

be
pro\'id

ed
with

suctio
n

hood
and

stack
of

height
3.5111
above

the
roof

of the
buildi

n

WBPCB/759825&/2025

Page2
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10 The industry shall provide ports in the stack(s) and other necessary permanent facilities such as ladder,
platform etc. for monitoring 7 sampling the air emissions and the same shall be made available for inspection
and use by the State Board’s staff as well as State Board’s authorized agencies.

11 Waste generation, treatment and disposal shall be as specified below :

Den:ription of Waste Lan

25.(X) Kg/Day

laITreatment and D
F(xxi & Packaging Waste To tx disposed off as per

rlorrns

The Industry shaH obtain Authorisation for waste and also register for EPR wherever applicable.

12 The industry shaH take adequate measures for control of noise level from its own sources within the premises
within the bma given below :

Limit in dB (A) 1,
65

55

Day time (% a.m. to 10 p.m.

Njght time (10 p,m. to 06 a.m.)
Noise barriers should be installed if the Noise Level is found to be exceeding the desired levels.

13 The industry shall at all times maintain good house-keeping and control pollution (including fugitive
emissions) from all sources to maintain clean environment in & around factory premises and in surrounding
areas

14

}5

The Industry shall bring about at least 33% of the total land area under the tree cover.

The Industry shall provide sufficient alternate electric power source like Green DG or Storage Battery System
etc. to operate all pollution control facihtiesunnof such alternate power source, the production shall
be stopped/controlled to conform to the wbliiagBlb£££hUb£g int.

16 Ite Will keThe industry shall install a seI
pollution control devices and shall
chf:ferent purposes as mentioned in

consumption of energy for operation of
the volume of water consumed for

17

18

19

The Industry shall provide drainage©ly+rW@lsaial and domestic effluent and a separate
drainage system for storm-water.

MRW:1r1f][P d on o f c h e ][IfIic :aLII s u s e d i n P o Hud on con ao1The industry shall maintain a separate
systems.

The Industry shall get the samples of hazardous wastes / leachates analysed at least once in a year from a
laboratory recognised by the West Bengal Pollution Control Board and ensure that they conform to the limits
stipulated. Test reports shall be sent to the Board.

20 The Industry shall submit the Environmental Statement Report for the financial year ending 31 st March of the
current year in the prescribed form (Form V) as required under the provisions of Rule 14 if the Environment
(Protection) [Second Amendment] Rules 1992 by 30th September if every year, to the WBPCB.

21 lbc Industry shaH allow the officers of the State Board to enter into the premises of the unit at any reasonable
time to inspect the pollution control systems and shall provide adequate and safe facility for collection of air,
wastewater and solid waste samples for monitoring by the State Board as well as by authorized agencies of
the State Board, as and when required by them.

22 The industry shan maintain an Inspection Book in the factory premises which shall be made available to
inspecting officers of the State Board for inspection, review and to write down any direcdon or observation as
is deemed necessary during the inspection.

23 The Industry shaH furnish to the State Board an information in respect of quality, quantity, rate of discharge,
place of discharge of liquid effluent and air emission.

was is computer ge8eraed document from OCMMS by WBPCB"
WBPCB/7598258/2025
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24

25

26

27

28

29

30

31

32

Special Conditions:
1. The unit shaH install a proper effluent

the effluent on a regular basis, and submit a
issuance of this Consent to Operate certificate.
2. Guidelines for Control of Pollution and Enforcement of Environment Nor rus at Individual Establishments and the

Area/Cluster of Restaurants/Hotels/Motels/Banquets to be strictly followed.

3. The unit shall s&ictly comply with the directions issued by the Public Grievance Cell of the State Board vide memo
no 1018-5L/WPB-2025/C-6714 dated 16/07/2025.

4. The unit shall properly handle, manage and dispose the solid waste generated and comply with the provisions of the
Solid waste management rules.

5. The unit shall minimize use of disposable plastic on its premises and ensure its disposal through ncyclers registered

with the State Board for recycling plastic waste.
6. The unit cannot use fossil fuel for any activity.

7. The unit shall not use thermocol paper plates / glasses within the unit premises.
8. Single use plastics cannot be used.

9. The unit shall always comply with the Noise Pollution (Regu]ation & Control) Rules, 2CXX) during any type of open
air function.

10. The unit cannot use the plastic carry bags of thickness less than 120 microns and no ready to eat food can be
stored or sold in plastic carry bags made from recycled plastics.

The IndustryshaU maintain adequate number of qualified and trained personnel among its staff for
propermainfenan-ce and operatio-n of the effluent -treatment and/or emission control devices and for
i>ve-rallenvironment management of the industry.

The Industry shall have to make regjsnadon for the use of groundwater if any, with State Water Investigation
Directorate (SWID).

The Industry sMI intimate to dre State Board immediately of any occurrence or apprehension of occurrenc?
of discharg; of any poisonous, noxious or pollutants in excess af quality as well– as quantity as mentioned
earlier to dry receiving water body/receiving system or to atmosphere owing to accident or other unforeseen
incidenUev int including natural -disaster. ih8 Applicant shall -(i) take aIIsteps adequate to prevent such
accident discharge / release of poisonous, noxious or pollutants and to limit their consequences to persons and
dIe envkorwIent: (ii) provide ti the persons working on the site with the information, training and equipment
including antidotes nicessuy to engure their safety and midgate the accidental rele&se of poisonous noxious
or pollutants to the environmenl

If the Industry is using Diesel Generator set or generating any other hazardous waste, it should install a
Digital Display Board–to discriminate an information as stipulated in this regard.

The industry shall make an application to the State Board in the prescribed form for renewal of the consent at
lease 120 (one hundred & twenty) days before the date of expiry of this Consent.

The industry shall not make any alteration / expansion / modification in the existing manufactwing process
and equipaient, pollution con6ol system and ihal] not alter or bring in any new outlet/outfaU or stack or
changi the placi of discharge, without prior approval of the Board.

The industry shah-uomply with all applicable Environmental Acts and Rules.

LWaste Management Rules and also submit AnnuallaURaThe Industry shall comply with the provisil
Returns / Manifests on regular basis.

factual data or submissoMg BgHBaiata/information may result in revocation of
(Prevention and Control of Pollution)

Concealing
Consent to Operate and attract aedMAct, 1974 and the Air (Prevention

arising from kitchen activities, treat
to the State Board within six (6) months of

ntis is caarpaer gaterated dmumattfmm OCMMS by WBPCB-
WBPCB/759825&r2025

Page4

+

132

regis
Pencil



\h

11. This consent to operate certificate may be revoked in case of any valid public complaint lodged against the unit

from environmental point of view.
Any violation of the aforesaid conditions shall entail cancellation of this Consent for Operate.

For and on behalf of West Bengal Pollution Control Board

29/IW2025

Senior Environmental Engineer
Kolkata Regional OfEce

H=HnHll

WEST BENGAL

' \i/' ’

This is computer generated docunent from OCMMS bv WBPCB"
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Ut)IN: 2$b<3A(XXXX)+A.17aK=B283358 (VerYy at htllBJhdhZwb.gw3WatfyqxBn)

le W$g ,i
+n;WI'gN q

Government of West Bengal

This document having UDIN 25-$,GA000004-A'-1760438283358
has been created by WEST BENGAL POLLUTION CONTROL BOARD
with authorised person’s Aadhaar nQ XXXXXXXX1432 on 4:08PM, October
14, 2025

This document is available at 4:08PM, October 14, 2026.
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Auttwised Signatory

(E-signed)
Department of IT&E
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WEST BENGAL POLLUTION CONTROL BOARD
P&ribesh Bhawarb leA, Block LA, Sector III

Salt Lake City, Bidhan NaRn, Kolkata - 700 1 tH, INDIA
Website : wvw.wbpcb.pv,in, email : wbpcbnet@wbpcb€ovin

Validity Pedal :1'#10/2825 To l'V10/2025
Category: ORANGE
Application Type: exE
CTE No.: WBPCBa563745/2025 Date: 14/10/2025

Sub : Consent to Establish (CTR) under Section 25 & 26 of the Water (Prevention and Control of Pollution)
Act, i974 as amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended.

Ref.: Application Nn 7563745
To,
M/s BEANS & BREWS PRIVATE LIMfFEID
P-16/4/1, Punra Das Road (Hemant& Mukhopadhyay Sarara), PO- Sarat Bme Road, PS. Gadabat, Kolkata-
700029

The West Bengal Pollution Control Board (hereinafter referred to as the State Board) hereby grants Consent to
Establish (CTE) from environmental point under Section 25 & 26 of the Water (Prevention and Control of
Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Conau} of Polludon) Act, 1981 as
amended and rules and orders made thereunder for proposed new unit of BEANS & BREWS PRIVATE
LIMIFED at P-16/4/1, Puma Das RoI lp8dhyay Sarani), PO- Sar8t Bose Road, PS-
Garialrat, Kcllkat8- 7(K1029 for the foI

Name ofActMdy,IB UIB Production

Resfmrrant w
Bev

3(D Kilo
32 Number

We$

Total cost of the

(A) General Conditions :

(1) The quality of sewage and indus aid effluent to be discharged hom the factory shall satisfy the permissible limits
as per norms and Environment (Pmtecdoa) Rules 1986.

(2) The unit shall apply to the State Board for Consent to operate according to the provisions of the Water
(Prevention & Conaif df Poauaon) Act 1974 as amended and the Air (Prevention & Cor;trol PoRudon) Act, 1981
as amended prior to commencement of activities of the unit.

(3) The unit shall comply with the following Environmental Acts and Rules and its amendment as applicable
(i) The Water (Pleventioa and Cbntroi of Pollution) Act, 1774 .

(ii) The Air (Pnvenaon and Control of PoUudon) Act, 1981

(iii) The Envimnnnnt (Protection) Act, 1986

(iv) The Public Liability Insurance Act, 1991

(v> The ManufacaIn, Storage and Import ofHazaldoug Chemicals Rules, 1989

(Vi) The Ozone Depleting Substances (Regulation and Control) Rules, 2(XX)

(vii) The Baaedes (Management and Handling) Rules, 2022

(viii) The Noise Pollution (Regulation and Conbol) Rules, 2(XX)

(ix) The Bionndical Wastes Management Rules, 2016

Was is wmpunr gawraed dOCunemfnrHtOCMMS b)WBPCB-
WBPCRr7S6374S/2025

Page1

UPLm@@@ E

135

regis
Pencil



\>

(x) The Ha7wdous Wastes (Management and Transtnundary Movement) Rules, 2016
(xi) The Plasdc Waste Management Rules, 2016

(xii) Ure Solid Waste Management Rules, 2016

(xiii) The E-Waste (Management Rules), 2022
(xiv) The Consauction and Demolition Waste Management Rules, 2016

(4) The State Bond reserves are right to review, amend, suspend, revoke etc. this consent for establishment and the
same shall be binding on the unit.
(5) The unit shall obtain permissionfclearance from the other competent authorities, as applicable and such
permissions may be requi–red at the time of submitting application for Consent to operate.
(6) The unit shdl abide by the sdpuladons as may be prescribed by any authority / local body / government
departments etc.
(7) Suitable measures to treat the effluent and emission shall be adopted in order to reduce the pollution load so that
Ihe quality of Me effluent aId emission from the unit always confmms to the relevant permissible standards.

(8) No equipmenu'machinery, emission and effluent generation/discharge source etc. shall be installed/modified
without prior approval bf the State Board.

(B) Special Conditions:

1) LPG fued Ovens (Gas Ovens 02 nos) to be connected to a stack of height 3.5 m from above roof level of the

building. Stack should be provided with port, ladder & platform as per Emission Regulation Part- III of CPCB.

2) E:nan waste water generated from process activity should be discharged into the KMC drain after proper &eatment
in Effluent Treatment Plant.

’““"""*”““W““”””"'WW %WW'
:q4) Noise Control- Ambient noise level not

HqM

5) The unit shall always oomply with the Nl
air function

mauI) Rules, 2(XX) dwiag any type of open

6) Charcoal or any other solid fuel should not be used.

7) Good housekeeping to tn maintained.

8) Tree planting/swling in pot along the lndphery of the unit

9) The unit cannot use the plastic carry bags of thickness less than 120 miaons and no ready to eat food can be stored

or sold in plastic carry bags made from recycled plastics.

10) Single use plastic should not be used.

II) Adequatemeaswes shall tn taken in order to mitigate fire hazards.

12) The total gross capital investment of the unit on Plant & Machinery is Rs 31,50,(W- only.

This is conp&der gewrated docwtau from OCMMS by WBPCB-
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13) The unit shall strictly comply with the directions issued by the Public Grievance Cell of the State Board Tide
memo no 1018-51JWPB-2025/C-6714 dated 16/07/2025.

14) The unit shall apply fer Consent to Operate Immediately.

15) This is a Post facto Consent to Establish certificate.

Any Violatkn of an aforesaid Conditions shall entail cancellation of this Consent to Establish

For and on Inhalf of West Bengal Pollution Control Board

IW102025

Senior Environmental Erwineer
Kolkata RegIonal Ona

WEST BENGAL

was is aamprmr 8aumted dwuwntfmm OCMMS by WBPCB-
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Licence Department,Kolkata Municipal Corporation
Corttficate of Enlistment

Printed On: 11/Oa2025

202S2026 lgh@g@@@£tJM©:g®©M BB%81@kWHgBI

TransactIon Id

C.E. No
Demand Type
Demand Nature
Assessee No
M/S
Name of CE Holden
But sness Add®ss
Ward No
Nature of Trade

0520250000248854
®95 4400 9704
Renewal

PRIMARY(0)

BEANS & BREWS PRIVATE LIMITED
DIPRh} DAS AND OTHERS
P la4/1 HEMANTA MUnHOPADHYAY SARANI PURNA DAS ROAD, PS GARIAHAT KOLKATA 700029

COMPANY (DEALING FOOD nEMS) - RESTAURAIW CAFE COFFEE DAY
000

Parameter
AREA
WITH AC

Unit Value
t 750

Y

99
l@i
bt
Si/i3EA

mI @@Egl©flMl IRggIl@TeTITd

r pwerage
@Mt Mr WIM

m@

3HoT66
mo

8600.oo g
Amount in Words Rupees Eight Tbousand Six Hundred only

Total Amount Paid(Rs)

Note: ThIs Rooeipt is to in amini as Payment RoaRK aim Certificate of En Egmont and VdU upto 31X)#2026
Corwmod Auttnrttio#Ag8ncWlnstkutims arl Verify the Validity of the Rweipt cum C.E from KMC web portal.

El
'1

§l

IIIIIIIIIIIIIIIIIIIII 1!
If

E. and O.E

This daalment boing m &Ronin cum Centfiate af Enlistment, dcns nat require any signatur8

For ReceIpt Authentkntk>a visit un : httpsY/www.kmcgovirVKMCPortal/bp/Uwns8Re@lpt.jsp
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_ Receipt No
Transaction Id

:$4

;;;fi

Printed On 1 1/06/2025

E/2025/61 122
3120250000022C04

Receipt Date and Time 1 1/002025

;!##iM M
CE NO : @:
TRADE NAME : BEANS & BREWS F'F\:VATE LIMITED
TRADE NATURE : EATING

.:HOUSE/RESTAURANT/EATING HOUSE CUM
RESTAURANT/FAST FOOD CEMIRE/SNACK BAR
(AREA 1.504 . 2,500 SQ.Fr.)
BOROUGH NO :8

##Th#?##giBBB} }P&

ADDRESS: PURNA DAS ROAD, PS GARtAHATP
16/4/1 HEMAVIA MUKHOPADHYAY SARANI

WARD NO : 090

PIN: 700029

[04%@I
BmW

Z©M ii@+ki®R©g@@@@ @ ’6

Total amount pad :
!!:$q

Amount in Words :

39900.0

Rupees Thirty Nine Tbousand Nine Hundred my

}}}{i

Thb dowment bang WI &Receipt of SWM CE, dms not require any signature

'):

139

regis
Pencil



+ __a'

UDIN: 25G4JMOOOO+A-17aK38283358 (Verify at httpsY/udhZwb.gw.Wvedfy-udin)

Government of West Bengal

This document having UDIN 25.''G-.GA000004.„'A.'1760438283358
has been created by WEST BENGAL POLLUTION CONTROL BOARD
with authorised person's Aadhaar no XXXXXXXX1432 on 4:08PM, October
14, 2025

This document is available at 4:08PM, October 14, 2026

gt'La,„,A
Authorised Signatory

(E-signed)
Department of IT&E

The document is downknded from Hip$y/pdtna,wb,gov,h
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WEg©gTP&tH&

PeTT?i WEST BENGAL POLLUTION CONTROL BOARD
Padbesh Bhawan, 10A, Bl(x+ LA, Sector III

Salt Lake City, Bidhan Nagu, Kolkata - 700 IIM, INDIA
Website : wvw.wbpcb.govin, bauR : wbpcbnet@wbpcb.govin

Validity Pedal :14/10/2025 To 1#10/2025
Category: ORANGE
Application Type: CTE
CTE No.: WBPCB£7563745/2025 Date: 14/10/2025

Sub : Consent to Establish (CTF) under Section 25 & 26 of the Water (Prevention and Control of Pollution)
Act, IY74 as amended and Section 21 of the Air (Prevention and Control of Ponn6oa) Act, 1981 as amended.

Ref.: Application Na 7563745

To,
M/s BEANS & BREWS PRIVATE LIMITED
P-16/4/1, Paula Das Road (Hemanta Mukhop8dhy8y SararrD, PO- Sarat Bme Road, IB. Gadabat, Kolkata.
700029

The West Bengai Pollution Control Board (hereinafter referred to as the State Board) hereby grants Consent to
Establish (CFB) hom environmental point under Section 25 & 26 of the Water (Prevention and Control of
Pollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended and rIdes and orders made thereunder for DroDOsed new unit of BEANS & BREWS PRIVATE
LIMITED at P-16/4/1, Purn& Das Road (Henwa@khop8dhyay Sarani), PO- Sar8t Bose Road, PS-
Gariabat, Kolkata- 7(K)029 for the following aM

We of Ac6vi6yJg MIB1%®HB8 PnHuction Ca

Restaurant r I OU r

B

300 Ka

32 Numtxr

W Liters

Total cost oftlnn
(A) General Conditions :

(1) The quality of sewage and industrial effluent to be dischaqed horn the factory shall sadsfy the permissible limits
as per norms and Uwironment (Protection) Rules 1986.

(2) The unit shall apply to the State Board for Consent to operate according to the provisions of the Water
(Prevention & Control ofPollutbn) Act, 1974 as amended and the Air (Prevention & Coriaol Pollution) Act, 1981
as amended prior to commencement of activities of the unit.

(3) The unit shall comply with the following Environmental Acts and Rules and its amendment as applicable
(i) The Water (Prevention and Control ofPonutioa) Act, 1974 .

(ii) The Air (Prevention and Control of Pollution) Act, 1981

(iii) The Environment (Protection) Act, 1986

(iv) The Public Liability Insurance Act, 1991

(v) The Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989

(vi) The Ozone Depleting Substances (Regulation and Conao}) Rules, 2(XX)

(vii) The Batteries (Managanent and Handling) Rules, 2022

(viii) The Noise Pollution (Regulation and Control) Rules, 2(XX)

(ix) The Biomedical Wastes Management Rules, 2016

This is czrrrTlr@r generated cbcuttem from OCMMS b)WBPCB-
WBPCR/7S6374S/2025
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(x) The Hazardous Wastes (Management and TranstDundary Movement) Rules, 2016

(xi) The Plastic Waste Management Rules, 2016

(xii) The Solid Waste Management Rules, 2016
(xiii) The E-Waste (Manngement Rules), 2022

(xiv) The Construction and Demolition Waste Management Rules, 2016
(4) The State Bo©d reserves dIe right to review, amend, suspend, revoke etc. this consent for establishment and the
same shall be binding on the unit.

(5) The unit shall obtain permission/clearance from the other competent authorities, as applicable and such
permissions may be required at the time of submitting application for Consent to operate.
(6) The unit shaH abide by the stipulations as may be prescribed by any authority / local body / government
departments etc.
(7) Suitable measures to heat the effluent and emission shall be adopted in order to reduce the pollution load so that
the quality of the effluent and emission from the unit always conforms to the relevant permissible standards.
(8) No equipment/machinery, emission and effluent generation/discharge source etc. shall be installed/modified
without prior approval of the State Board.

(B) Special Conditions:

1) LPG filed Ovens (Gas Ovens 02 nos) to be connected to a stack of height 3.5 m from above roof level of the

building. Stack should bc provided with port, ladder & platform as per Emission Regulation Part- in of CPCB.

2) Entire waste water generated from process activity should be discharged into the KMC drain after proper treatment
in Effluent Treatment Plant.

”'"“WW r'
4) Noise Control- Ambient noise level not

5) The unit shall always comply with the No
gti:

air function

3) Solid waste is to tn disposed of in

/

batrol) Rules, 2CXX> during any type of open

6) Charcoal or any other solid fuel should not be used.

7) Good housekeeping to tn maintained.

8) Tree plantingfsapling in pot along the periphery of the unit

9) The unit cannot use the plastic carry bags of thickness less than 120 microns and no ready to eat food can be stored

or sold in plastic carry bags made from recycled plastics.

10) Single use plastic should not be used.

II) Adequate measures shall tn taken in order to mitigate fire hazards.

12) The total gross capital invesbwnt of the unit on Plant & Machinery is Rs 31 50,(XX)/- only.

This is computer generaed docuttentfmt8 OCMMS by WBPCB-
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13) The unit shall strictly comply with the directions issued by the Public Grievance Cell of the State Board vide
memo no 1018-5L/WPB-2025/C-6714 dated 16/07/2025.

14) The unit shall apply for Consent to Operate Immediately.

15) This is a Post facto Consent to Establish certificate.

Any Violation c#anaforu8id Conditions shall entail c8naeHa6on of this Consent to EktabBsb

For and on knhalf of West Bengal Pollution Control Board

1 W 102025

Senior Environmental Ewinwr
Kolkata RegIonal (IEna

WEST BENGAL

This is computer generated docwrwnr from OCMMS b)WBPCB-
WBPCB/7563745/2025
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UDtN: 25<,<3A(XXXX)+A-1761737202208 {Verity at httpsY/udin2.wb.gaLWvedfyodin)

'ki+C

a
He

:X

1

Government of West Bengal

This document having UDIN 25.'G.„.GA000004-A-1761737202208
has been created by WEST BENGAL POLLUTION CONTROL BOARD
with authorised person’s Aadhaar no XXXXXXXX1432 on 4:56PM, October
29, 2025

2035.

g'La„a
Authorised Signatory

(E-signed)
Department of IT&E

-M
FRgag
nB&
+8UR

The document is downknded from Ur lp$frydina,wb.gov.in
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WEST BENGAL POLLurioN CONTROL BOARD
Paribesh Bhawan, 10A, Bkw=k LA, Sector Ill

Salt Lake City, Bidhan Nagar, Kolkata – 700 IIM, INDIA
Website : wvw.wbpcb.govin, email : wbpcbnet@wbpcb.govin

Category of the Industry : ORANGE
AppBcaHon Type: CTO
CTO No.: WBPCB/7598258/2025 Date : 29/10/2025

Consent to Operate (CTO) under Section 25 & 26 of the Water (Prevention and Control of Pollution)
Act, 1974 as amended and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended.

Reference: AppHcatio= No.: 7598258

The West Bengal PoUu6on Control Board (hereinafter refund to as State Board) under the provisions of Section 25
& 26 of the Water (Prevention and Control of Pollution) Act, 1974 as amended and Section 21 of the Air
(Prevention and control of Pollution) Act, 1981 as amended, and Rules and Orders made thereunder hereby grants
Consent to BEANS & BREWS PRIVATE LiMrrED (hereinafter refund to as Applicant) for its unit located at

Sarani), PO. Sarat Bose Road, PS- Gadahat, Kolkata
;6t£;4J\TR::e?isle:i:g/?&/%?#51:uJ#;u2%T?ooperate the industrial unit/project and to discharge liquid
effluent and gaseous emission from the premises / land of the industrial unit/project, in accordance with the

tance the quantity and quality of liquid dischargeconditions as mentioned below, provided that Ol

and gaseous emission shall not exceed the as specified in this consent letter and in the
amendedEnvironment (Protection) Act, 1986 and

ions as mentioned below shall render thegE,Pg&! Ii, = (Prevention and Control of Pollution) Act,
W’ollution) Act, 1981 as amendedW=@

reasonable variation / change / alter the
ldustry

Breach of the conditions and / or failure tW
industry/project liable for prosecution undn
1974 as amended and Sec{ion 21 of the

The State Board reserve the right to re'
conditions of this consent letter giving
Conditions :

I This Consent is valid for the following ac

Name of Al bon

300 Kijoj

ler Month
[onth

Bel :Coffee
Ratawant with Seadng C4

80 Liters

32 Number

2

3

The industry shall remain responsible for quantity and quality of liquid effluent and air emission.

Daily waste water generation and discharge shall not exceed :

No. of outlets Sauce of Waste Water Quantity in Kilo Place of discharge

lbrnestic liquid effluent KMC Drain after proper
treatment in ETP

4 To bring into any altered or new outlet /outfall or to change the place of discharge, the industry shall have to
inform the Board and obtain prior permission of the Board in this effect.

This is computer emerald docwruntfrom OCMMS by WBPCB"
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5

6

7

8

9

The industry shall provide comprehensive facility for tnatment of industrial liquid waste and domestic liquid
waste (sewage, sullage and liquid effluent generated from canteen), and operate and maintain the same
continuously so that -the qualiiy of final effiuent conforms to the Standard as given below:

Parameters and
StandardsParameters
5.5 to 9.0IH

350Biological Oxygen
() 1)

600Total
lolid

20Oil & Grease

Nature of
ealuent

Domestic
Unit

mg/L

mg/L

m

Provisions shaH be made to install sensor-based Water Quality monitoring system and flow meter to share the
information with the state board on a Real Time basis.

Daily water consumption for the following purposes shall not exceed

we of Water Use
Domestic

The Industry shall install suitable digital device for measuring the volume of water consumed for different
purposes as mentioned above giving correct result to the satisfaction of the State Board. The device shall be
able to provide information to disseminate the quantity on a real time basis.

All the stacks connected to various sources of emissions must be designated by numbers.

The industry shall install comprehensive pol equipment and operate and maintain the same to
conform to the standard as given below

Ha
Ed

St8cklStackl C8pa
heighl att8c I dtyt 1 bed I of
from 1 to lemiss
grou jemis81 lon
nd I ion lsourc

level lsourcl e
:mIB

Cons
UP-
Unit

Fuel do
Fuel
used

ofnarameters not to exceedm)mmI
;t(jgmmjmWI (mg/ I „

3) 1 m3) jNm3)

D

6.m 1 Oven 1 NA ! Nao pm
SpecifI I CyHnicd 1 1 der/M

erIth

I

This is computer generated document from OCMMS by WBPCB-
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Frequency of
sampling

Yearl
Yearly

Freq
uenc
y of

samp
ling

ReIn
arks

LPG
fired
ovens

02
Nos to

be
provid

ed
with

suctro
a

hood
and

stack
of

height
3.Sm
above

the
roof

of the
built$

a

Yearl
y
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10 The industry shall provide ports in the stack(s) and other necessary permanent facilities such as ladder,
platform etc: for mani&xing 7sunphng the air emissions and the same shall be made available for inswction
aId use by the State Board’s staff -as dell as State Board’s authorized agencies.

li Waste generation, treatment and disposal shall be as specified below :

;tion of Waste Itil

25.(D Kg/Day

Treatment and Disposal
Food & Packaging Waste To be disposed off as per

norms

The Industry shall obtain Authorisation for waste and also register for EPR wherever applicable.

12 The industry shall take adequate measures for control of noise level from its own sources within the premises
within the limit given below :

Day time (06 to 10 p.In
Njght time (10 p,m. to Q6 tm

Noise barriers should be installed if the Noise Level is found to be exceeding the desired levels.

13 The industry shall at all times maintain good house-keeping and control pollution (including fugitive
emissions) from all sources to maintain clean environment in & around factory premises and in surrounding
areas

14

15

The Industry shan bring about at least 33% of the total land area under the tree cover.

The Industry shall provide sufficient alternate elecaic power source like Green DG or Storage Battery System
etc. to operate all pollution control facibtieananf such alternate power source, the production shall
be stopped/controlled to conform to thenent.

16 The industry shall install a separa
pollution control devices and shall
different purposes as mentioned in

consumption of energy for operation of
the volume of water consumed for

17

38

19

The Industry shall provide drainag€V&&y£© Ulsaial and domestic effluent and a separate
drainage system for storm-water.

$==:== =;})EAu 1[1[1LP & o n of c h e IrIrILi c :a][ s u s e d i n rD Hud on con Uo1The industry shall maintain a separate
systems .

The Industry shall get the samples of hazardous wastes / leachates analysed at least once in a year from a
laboratory recognised by the West Bengal Pollution Control Board and ensure that they conform to the limits
stipulated. Test reports shall be sent to the Board.

20 The Industry shall submit the Environmental Statement Report for the financial year ending 31 st March of the
current year in the pnsaibed form (Form V) as required under the provisions of Rule 14 of the Environment
(Protection) [Second Amendment] Rules 1992 by 30th September of every year, to the WBPCB.

21 The Industry shall allow the offiwn of the State Board to enter into the premises of the unit at any reasonable
time to inspect the pollution control systems and shall provide adequate and safe facility for collection of air,
wastewater and solid waste samples for monitoring by the State Board as well as by authorized agencies of
the State Board, as and when required by them.

22 The industry shall maintain an Inspection Book in the factory premises which shall be made available to
inspecting officers of the State Board for inspection, review and to write down any direction or observation as
is deemed nwessmy during the inspection.

23 The Industry shan fwrash to the State Board all information in respect of quality, quantity, rate of discharge,
place of discharge of liquid effluent and air emission.

This is cornpuer 8alerated docu8em from OCMMS by WBPCB-
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24

25

26

27

28

29

30

31

32

Special Conditions:

1. The unit shan install a proper effluent

the effluent on a regular basis, and submit a
issuance of this Consent to Operate cerd6cate.
2. Guide&nes for Control of Pollution and Enforcement of Environment Norms at Individual Establishments and the

Area/Cluster of Restaurants/Hotels/Motels/Banquets to be strictly followed.

3. The unit shall saictly comply with the directions issued by the Public Grievance Cell of the State Board vide memo
no 1018-5L/WPB-2025/C-6714 dated 16/(n/2025.

4. The unit shall properly handle, manage and dispose the solid waste generated and comply with the provisions of the

Solid waste management rules.

5. The unit shall minimize use of disposable plastic on its premises and ensure its disposal through wcyclers registered
with the State Board for recycling plastic waste.

6. The unit cannot use fossil fuel for any activity.
7. The unit shall not use thermocol paper plates / glasses within the unit premises.

8. Single use plastics cannot be used.

9. The unit shall always comply with the Noise Pollution (Regulation & Control) Rules, 2(m during any type of open
air function.

10. The unit cannot use the plastic carry bags of thickness less than 120 microns and no ready to eat food can be
stored or sold in plastic carry bags made from recycled plastics.

l

aT:

The Industrysha II maintain adequate number of qualified and trained personnel among its staff for
propermain{enance and operatio-n of the effluent -treatment and/or emiision control devices and for
8verallenvironment management of the industry.

The Indusuy sMI have to make regisuadon for the use of groundwater if any, with State Water Investigation
Directorate (SWID).

The Industry shan intimate to dre State Board immediately of any occurrence or apprehension of occuneac?
of discharg; of any poisonous, noxious or pollutants in excess bf quality as well as quantity as mentioned
earlier to ally receitfng water body/receiving system or to atmosphere owing to accident or other unforeseen
incidenDrevint including natural -disaster. tha Applicant shall (i) take all steps adequate to prevent sue!
accident discharge / release of poisonous, noxious or pollutants and to limit their consequences to wrsons and
the environment: (ii) provide ti the persons working on the site with the information, training and equipment
including antidotes nicessw to en£ure their safety and mi6gate the accidental rele&se of poisonous noxious
or pollutants to the environment.

If the Industry is using Diesel Generator set or generating any other hazardous waste, it should install a
Digital Display Board–to discriminate all information as stipulated in this regard.

The indus&y shdl make an apphca6on to the State Board in the presaibed form for renewal of the consent at
lease 120 (one hundred & twenty) days before the date of expiry of this Consent.

The industry shall not make any alteration / expansion / modification in the existing manufacturing process
and equipment, pollution control system and shall not alter or bring in any new outlet/outfall or stack or
changi tile plac6 of discharge, without prior approval of the Board.

The industry shall comply with all applicable Environmental Acts and Rules.

Rules and also submit Annual.Waste ManagementThe Industry shall comply with the provisia
Returns / Manifests on regular basis

factual data or suba8ssioWWX cB&H6Mlata/information may result in revocation of
(Prevention and Control of Pollution)

Concealing
Consent Id attract acti Vater

(Prevention 981Act, 197'

arising from kitchen activities, treat

to the State Board within six (6) months of

ewater

}port

ntis is computer geaerated docutwnt from OCMMS by WBPCB-
WBPCR/759825&2025
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B'L

II. This consent to operate certificate may be revoked in case of any valid public complaint lodged against the unit

from environmental point of view.
Any violation of the aforesaid conditions shall entail cancellation of this Consent for Operate.

For and on behalf of West Bengal Pollution Control Board

29/IW202S

Smior Environmental Engineer
Kolkata Regional Of6ce

WEST BENGAL

This is computer generated docwaent from OCMMS b) WBPCB"
WBPCB/759825&2025
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23 ( b/

Form C

FM Government of West Bengal
Department of Health and Family Welfare

Food Safety and Standards Authority of India
License under FSS Act, 2006

n£HHBrr OF WaiiERGAL
o09FruBfroFHWH6 HINlIB WllnAIE

am:E
+

algfB+Bar/ License Number: 12825019tX)0585

1. Name & Registered Office address of
Licensee / a38faBlft & gW HTqfaq ning
aRt gar:

BEANS & BREWS PRIVATE UMrrED
P-16/4/1,Purna Das Road ( Hemanta
Mukhopadhyay Sarani, Kolkata, West
Bengal-700029

2 Address of Authorized Premises /mfilqa
uRea nI yar:

P-16/4/1,Purna Das Road ( Hemanta
Mukhopadhyay Sarani, KOLKATA MUNICIPAL
CORPORATION, Kolkata, West Bengal-700029

3. Kind of Business /nldqRqRgHR: Trade/Retail - Retailer
Food Services - Restaurants

4. Dairy Business Details / +r8nBtqnfjqw iB : No

5. Category of License /avf6©r vf: State LIcense

nHs license is granted under and is subject to the provisions af FSS Act 2006 all of whIch must be compIIed with by the
Ii„.„,. / WaSPnam+m.&tVnH.aRm, 2006 & whaFTdRqf al?q6afBfRm+Md& wnMtfaqHTaWfQVTft
Haaquqr8qfhw wmvlfM

Place / arm Kolkata

Issued On / fhM: 2443.2025 (New License)

Valid Upto: IqBal: 2343-2026 (For details, referAnnexure)

Designated Officer

Date 24-03-2025 13:41 :46

User id 110121

98XmOO(31Verified tR

License GrantB 20-03.2025 14:20:33

24-03-2025 13:41 :46License Issued On :

Annexures:
1. ProduCt Annexure
2. Validity Annexure
3. Non-Form C Annexlire
4. ConditiQn$ Of URnSe

Note:

1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can fIle applicatIon for renewal or modIfIcation of License by login into FSSAI's Food Safety
Compliance System(https://foscos.fbsai.gov.in) with your user id and password or call us at 18CX)112100

for any cladflcadon.

2. ThIs License is only to commence or carry on food businesses and not for any other purpose.

3. This is computer generated license and doesn't require any sIgnature or stamp by authority.
Page 1 of 7
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4. Communications from FoSCoS are being sent to asxmmotxcom ,
di@m and 8(lxxxxx941 , 90xxxxx478.To update these detaIls, visit
FoSCaS portal.
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3

Product Annexure

Form C
Government of West Bengal

Department of Health and Family Welfare
Food Safety and Standards Authority of India

License under FSS Act, 2006
FM Dlwrgul aFHHiTH&HRHHEtWE

algfQ gw/ License Number: 1282501H100585

Kind Of Business: Food Services - Restaurants

Hll•
01 - Dairy products and analogues, excluding products of food category 2.0

05 - Confectionery

07 - Bakery products

12 - Salts, spices. soups, sauces, salads and protein products

14 - Beverages, excluding dairy products

IS - Readyto-eat savouries

16 - Prepared Foods

Kind Of BusIness: Trade/Retail . Retailer

01 - Dairy products and analogues, excludIng products of food category 2.0

05 - Confectionery

07 - Bakery products

12 - Salts, spIces, soups, sauces, salads and protein products

14 - Beverages, excluding dairy products

15 - Ready-toeat savouries

16 - Prepared Foods

Page 3 of 7
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ValidatIon And Renewal Annexure

Form C
Government of West Bengal

Department of Health and Family Welfare
Food Safety and Standards Authority of India

License under FSS Act, 2tX>6
Tsn aDvisefallOFBUIBtHan

oaAIFUBllaIH8KTH&HWlIBWE

a38fBg©n / License Number: 12825019<X158S

-ri

State Licensing
Authori

2603-2025 2000 INR New24-03-2025 2303-2026

all
N/A

Suspension History

Current Status of License: License Issued

Note:

1. Application for renewal of License an be filed as early as 180 days prior to expiry date of License.
You can nIe appIIcatIon for renewal or modIfication of LIcense by login into FSSAI's Food Safety
CompIIance System(http$://fosqos. Bsai.gavin) wIth your user id and password or call us at 18(X)1121(X)
for any dadflcatlon.

2. FSSAI wIde order number 15(31)2020/FoSCoS/RCD/FSSAIbt1.Part(4) dated 11th January 2023 allowed
Instant Renewal of License / RegIstration.

3. FSSAI wIde order number IS(31}2020/ FoSCoS/ RCD/ FSSAI dated 29th October 2021 has allowed the
renewal at U anns / RegIstratIon all 180 days of the expiry date subject to payment of penalty.

4. ModIfIcatIon+ (if any) denotes the change in the Authority. Issuing Authority mentioned along with
Modlftcatlon' is the JurIsdIctional AuthorIty with effect from the date of issuance of modIfied
license

Page 4 of 7
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Non-Form C Annexure

Government of West Bengal
Department of Health and Family Welfare

Food Safety and Standards Authority of India
License under FSS Act, 2006

ue8a18rraFWurgtHal
oeHltrgBlrQFtlaITH& nW URIAH

addRa gBr/ License Number: 1282501WW85 .-,:#’T -

Name:

Contact No:

Email-ID:

Address :

State:

Pin Code:

Photo Id No:
FoSTaC Na: Not Provided

DIPRAJ DAS

N/A

diprajdas@craftcofFeeindia.com
25/6 sc MUKHERJEE ROAD WB-712235

West Bengal
712235

442300634905

Not Provided

Qualification:
Mobile No:

MBA

9051846478

District Hooghly
Photo Id Card: Aadhar Card

Photo Id Expiry Date: N/A

Name:
Contact No:
Email-ID:

Address :
State:

Pin Code:
Photo Id No:

DIPRAJ DAS

N/A

diprajdas@craftcoffeeindia.com
25/6 SC MUKHERJEE ROAD WB.71 2235

West Bengal
712235

442300634905

Qualification:
Mobile No:

MBA
9051846478

District: Hooghly
Photo Id Card: Aadhar Card

Photo Id Expiry Date: N/A

Place / BaR Kolkata

Issued On / Rdn: 24-03-2025 (New License)

Designated Officer

Date
User Id

Verified tR Fobite

License Grantl

24-03-2025 13:41 :46

110121

98mOOO(31

20-03.2025 14:20:33

24-03-2025 13:41 :46License issued On :

Note: Any change in above details shall be immediately cornmunicated to authorities. You can apply
for modlacadon of license for updation of details without any cost through Food Safety Compliance
System (http$;//foscos.fssai.gov.in}
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Condition of License

All Food Business operators shall ensure that the following conditions are complied with at all times during
the course of its Food Business.

Food Business Operators Shall:

1. Display a true copy of the license granted in Form C shall at all time at a prominent place in the premises.

2. Give necessary access to licensing authorities or their authorized personnel to the premises.

3. Inform authorities about any change or modifications in activities.

4. Employ at least one technical person to supervise the production process. The person supervising the
production process shall possess at least a degree in science with Chemistry/ Bio-chemistry/ Food and
nutrition/ Microbiology or a degree or diploma in Food Technology/ Dairy Technology/ Dairy
Microbiology/ Dairy chemistry/ Dairy engineering/ Oil technology/ Veterinary science / Hotel
management & Catering technology or any degree or diploma in any other discipline related to the
specific requirement of the business from a recognized university or institute or equivalent.

5. Furnish periodic annual return lst April to 31 st March, with in 31 st May of each year. For collection/
handling/manufacturing of milk and milk product half yearly return also to be furnished as spectfied.

6. Ensure that no product other than the product indicated in the license /registration is produced in the
unit

7. Maintain factory's sanitary and hygienic standards and workers hygiene as specified in the scheduled
according to the calegory of food business.

8. Maintain daIly records of production, raw materIals utilization and sales separately.

9. Ensure that the source and standards of raw material used are of optimum quality.

10. Food busIness operator shall not manufacture , store or expose for sale or permit the sale of any article of
food in any premises not effectively separated to the satisfaction of the licensing authority from any priW,
urine, sullage ,drain or place of storage of foul and waste matter

11. Ensure dean-in-place system (whatever necessary) for regular cleaning of machine & equipment.

12. Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance
with these regulatIon as frequency as required on the basis of historical data and risk assessment to
ensure production and deIIvery of safe food through own or NABLaccredited/ FSSAI recognized labs
atleast once in six month.

13. Ensure that as much as possible the required temperature shall be maintained throughout the supply
chain from the place of procurement or sourcing till it reaches the end consumer including chilling,
transportation, storage etc.

14. The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or to , licensed /
registered vendors and maintain record thereof.

Page 6 of 7
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3)

Other Condition

1. Proprietors of hotels, restaurants and other food stalls who sell or expose for sale savouriesl sweets or
other artIcle of food shall put up a notice board containing separates lists of the articles which have been
cooked in ghee, edible oil, vanaspad and other fats for the information of the intending purchasers.

2. Food business operator selling cooked or prepared food shaH display a notice board containing the nature
of articles being exposed for sale.

3. Every manufacture (including ghani operator) or wholesale dealer in butter ,ghee ,vanaspti ,edible oils,
solvent extracted oil, de oiled meal, edIble flour and any other fats shall minimum a register showing the
quantity of manufactured, receIved or sold, nature of oil seed used and quantity of de oiled meal and edible
flour used etc as applicable and the destination of each consignment of the substances sent out from his
factory or place of business, and shall present such register for inspection whenever required to do so by
the licensing authority.

4. No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under
thIs act ,unless he has own laboratory facility for analytical testing of samples

5. Every sale and movement of stocks of solvents- extracted oil ,'5emi refined' or 'raw grade F , edible
groundnut flour or edible coconut flour ,or both by the producer shall be a sale or movement of stocks
directly to a registered user and not to any other person ,and no such sale or movement shall be effected
through any third party.

6. Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut flour ,or both purchased by
a registered user shall be used by him in his own factory entirely for the purpose intended and shall not be
re-sold or otherwise transferred to any other person :

Provided that nothing in this sub-clause shall apply to the sale or movement of the following:-
1. Karanjia oil
2. Kusum oil
3. Mahua oII
4. Num oil
5. Tamarind seed oil

6. Edible groundnut flour bearing the I.S.1 certification mark
7. Edible coconut flour bearing the I.S.I certificate mark

7. No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for
purpose of sale any edible oil which is not packed, marked and labeled in the manner specified in the
regulations unless specifically exempted from this condition ade notification in the official Gazette issued
in the pubIIc intere£-by food safety commissioners in specific circumstances and for a specific period and
for reason to be recorded in writing.
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.& HUSSAIN
a. a8„ Ad,eaBte

Chamb©r
12, Haji Md. Moh8 in Square

e8lautt8.700 Ole
Plr8n• : 244.6(X)7

NOTARIAL CERTIFICATE
ALL TO WHOM THESE PRESENTS dull come, 1, MD. TAZAMMUL HUSSAIN

Bppointal a8 a NOTARY by the Govt. of WeB Bengal to patRIce wIthIn the
by of Calcutta, Ur$on of Indie do here by certify autlnntklate attest as und% the

4Rion of the Irutnrment annexed hereto coIIn$vely m8rked "A" on It8 beIng
!edf BlmtttBJ and Won$$H by the r©pealve 6fgnatur% as to the mellor

jand thndn, pn8anad before me by the 6x8cuunt8 :

; K

X n

IX

+ b ; J

LAb, J(bl.- a.
HaW@n+

E"“" ”’“l”'"""""""”""---""'A?ibY3@-'"’'
IP

layjng admitted the Exeeudon af the paper# wlwng HAn and bdn8}

the identify of the Exewtan8 1 hem atogted IN FAITH AND

WHEREOF, t the saId Nat8ry have hqeunto subsathe,d1 by mme and
my seat of office on this the„ ':l&Kev.leI

+VFday d....,,„..„............„-+„.,„,.,......,...,....,.,

UL HUSSAIN
NOTARy

(GOvr. ' OF w£gr BEN6AL)
Reed+ No 2ayt896

City CMI Court+ Bar An06bdal
and FIBer) Set No. 193. Cabum+700 (X) I

1.4 \ fY
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ItBENGAL

ge

’hI

dlls Al f NoVember, 2024 SRI GAUR/for Inme is enEl on

AS 373984

i ,* *\i,,T,=

i. I V BASII,

SP SRI OAWAM BASU (PAN: AXVPB722 tN) (A@Ibm 5539 6723 4154) aWI dx>ut 40

pNKntly nsldlnB w les, MpIa Park, Plot No. 6, P.S. .t8ke, Kolkata 70(X)68 having

tHI pmoa Wand WB8 ” THE LESSOR ”, (Which term or wpn9slon stall unI83s

atdvb excltded tW, or repugnant to Be subject OF wntext thereof & d wmed to meM Md

i?lIBe IB $tmenohln'htawt and witted wW of the ONE PART
AND

T

a
>

3
hK Bmw md Brews PrIvate LInked, 8 Private Lilalta eomfuny Registered under the

pfa Act 2013' having it# Ra8tS@nd C>fEw at f€YAl Elgin Road, Kolkata ?m)20,
b8dnB PAN no. AAKCB9640A, and nprwenbd by one of its AuUtorizcd Director Mr.

tiM Dw S/O SRI TAPAN KUMAR DAS, (PAN . AlkPDt68 IP) (AN}uw n +123 0063

495), henan.aBer to as "Ibe Leswe” (Which term or expression shall unless otherwise

6WuW tv or npuBnwlt ta the #ubjwt or conteFt &wwf b deelned to mean utd include ib

Wor'ibINenst and Witted wiBW) of the !ZllWXL
i
I

I

a' Scanned with OKEN Scanner
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rtiF

i
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i§©@

qfhq +rIM WEST BENGAL AN 146853
t

schedule InntIxMUsnr intends to demise the
b P + n++++

i :g
iq

h#dan8tB in the pmwu it has held out, krfoaInd unto the Iww u

follows

p) Tb 1asm is the absolute owllu of the ad ComlaeBi81 Sw being the mid dellaged

ptntriscs lying md gRated on the etwza aId First Flows, of the mwicipal pnaasa No. P'

q&44, haIn bas RM (Hanaaa Mukhop8dhy8y Saraai) PS. - 6ariah&t, Ward No. gl
&:olka©-700029.

&) AND WHEREAS the parties hereto have negotiated wheteby The Lessee after tnaking

PVa ia9eaion of the demiwd pnmins and 8wqting itS 8ppmpdatcaess in wryiag ota

}6 OfBcial bwirms &ctiviti® from lbw, aNrowtIed the Lnwr and the Lessor agned to

Ideath aab the Uswe dn said iota&d prattisas, and to permit the Lessee to oondwt its

inlInI Butinss of a Retail OutJeb MaIdpb ResbuM & Cafe from t& said &alised

Fmin for aterm of Twelve YaIS tw wBill Tens and nmEdons muNdIy awd
bdwentb$wtieshen-ill
I
_AND WHEREAS the Legsee had agreed to take the Demisea Pnaasa oa montH)r Lean

\all tHis ford,B PU,pOW of setting up its Retail Outta, Multipb Restaurant & Cafe. Andb
&ive effee£ to such an arrangement the parties hereto have 8grwl to enter into a foanal

fwmertIMg aBn p©wIB)wd© sub teRns utd conditions haoiaaRu&p®a8.

g)
a

\}

(> Scanned with OKEN Scanner
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A©n€MW “a$ /<'@ }\
-)

,6WTHrSA6R££M£Nr orb&As£wrrN£ssrrr AsrolWs;: „ ,= 191\&’
Or

'::==T::.'.=::TLET.====::i+#:$#a =:::iT : :::::::L = ==EIEIIE:::::IrI===::::=1===rJI :::= =F:+b=g=
Ward No. 90, Kolkata - 70(X129.

2) TENURE The kIln of Lease or Denise made heraaEln of the DeIniwd Premises shall tn for

a period of 12 (TwBlve) Years, ata Man wraarenw on and from 1'I NowmIn 2a24 (nISt DaY

ofNovelaber Two IInusand Twenty Four) the ulm will rmain enforee UP tO 31't Oc&obup

2036 (Thirty First Day of (XRober Two Tbotmad n6rty Six). It is wlBwsly aMl tntwen
lnrdw that the Lessee will not in able to salle+KIn this Lean A8narcnttmtil the Cbmp leGalI of

lxnk-in.peatxt of 24 (Twenty Four) months elding on 31't Octobn, 2026 (Twarty Seventh Day

of ChR>tm Two Thousand TwuBy Six).

3) RENEWAL At the option of tx>th the FalUn to the A8nement, tnRrH or upon aphy of the

Inge pedal of twelve yuIS, tin Lesser sW, gubj ut to the hnc not king in default ia the

msttnoflnwmt of tIn nnaWy mrt ia terms Inreof, rww tIn Ian for a further period such

tHIn ud of such talIIS and mIX$daw to b mu£lldly wttled by the LesKlr and The Lesue on or

beRm expiry of this Lean. ThIn renewal of tIn Lease br a fwtlnr utended term &youd
tw€1w years will not tn automatic.

B,

4) LOCK-IN.PERIOD Tile Lesw has apmsIy aonvqpd b the Ussor Out Gen daII be a

1:xx:k.in.Period of 24 (Twenty four) Months in this Lease AgleemerR. IfLes8n swnndeIS b the

lasserMon 24 awerHy fom) Months it will tn nquind to cwpaMte to the Le©or by By@
Lago Rent along with any Govl Tax foI tIn balarw L@k4nPedod ABu expiry of Lock.M

Period tIn Inssee can tennirt8te this Lean A8twrmt by wwing three mondB Notice on the

Lesson
]

&
>

!\b

a
(RIm
,dnwnol\Xlf41
th sun i aM
Land Da;isa
&mi9n prentis& NoFInal wralKl 8aBrteinBpennitted.

II pay to 320.Dew.

, dated 4./22o3+

tip’LesgII Mall rnurn
beessian of the

flt$FtooE’posnssion of the

ity.I

getting back th

OLBASERWT TIn Law do hmIby &SWR to the LessoF that tIKI Lessee shall tH depodda&

aMR 8 Win mail& in Itu OfRa of tIe beggar an 8maut of R& seW- (Rrqnes Fifty

nwturrd) only, w month bwuds Lean Rent daw with CSF, if applicable, fm tIn la 6l11

W of bwinn CWraioa& it will in R& 80,000 (RrTces Eighty Thousand) is for the 2-1 full

Yew of tminw OW6oas aIId Rs. i,IQ,(m (Rw>eeg One Lakh QIn T!!ousand) hr the 3d fUI

YntofbtBinew OWUioa& Subject to deduction of Tax at Solaea atappHcable rates, had%ace,
bY eIni% bY be 7th (Seventh) day of eaU English Galen@ month for which the ban Rent is

pqpbt& lane 6ltthu comMs to tIle Les3ar tInt in afault of payment of Lease Rent and GST,

lfqnM>Iq &e Les@ sIdl in comMsadng to the Usnr intelestat a rate of 1 S% per annual

a1 th outsta11ding amount ud in deauk ia WYment of the Lease Rent on the 3d (Tlard) Month,

Ck Scanned with OKEN S„.„„
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ain - a KR?\
/’'\ –-\, >\2£ella b

&b law will have the right to daHmM this LeaH AWaIt arWwflb:$V}@
B,eUmM! FlemisH k>mOnta,SH Cbe,jBOb tH isswd in tIn,Middi&;ifFei,_ }-%r

7) iNCREMENr IN LEASE RENr The Lun RaR shall wbmf@$@&
”Bd is%(nna' WM),„,d„I„tUB R,N®dby d”m@'@#&@ 3
OIIn) )mn of this Lease Agreematt Hara the Lease Rent will be Rs. SE2tCW-- (Rum
Ninety Two ThousaId only) Has GST if applicable from 4 yws to 6 years of busin®s

opendons and gail8dy it ShRI1 88&iII toR& 1,0S,8(W. (Rupees One lakh Five Tbowand Eight

Hundnd only), be increased on and Born 7 yars to 9 years of bushBss opa8tiaas arId OII and

&an year tQ to 12 of buslow oper86om tIn lease Im will & Rs. 1,21,670 (Rapes One Uh
Tvnty One Ttnusand Six Hun£ired Sevenly only) per month phB GST as applicable.

CtH

1

8) ELECIRICIFY & TELEPHONE CHARGES The Lessor tatdertakes and so am that

upto 30 KVA ElectHcity Load shall tn provided to the Lessn for the uw in the lkmised
Prea6ga and the ad load shall tn maintained throughout the tnase Period.Tbe electHcitY

cilaps @ pn ulnr8te metnprwicled by the Lessor,shall & paid by the Lessee.

9) IOCAL AuiHORrrY AND OTBBR TAXW . The Law shall be liable to pay the

cwrmt and flame Muaidlnl Taxes ahaB with Commalid swcharge claimed by the Local

Mtnidlnl Corporation in whose jwisdicdon the Demind Pmnisu falls, and also the Building

m8iatemae Chaqa. TIn Lessee shall and will bar the applicable GST and any OtIIn Taxa

(lntaiaittg to its busims owwndo© ia tIn lkmind pBmises) ©ising out of the subject matter

of this Iaa% AgMtnent TIn Lessee also wkrnwledg® tInt current Service GST Tax rate is

18.CXI <Wl”e„ PH.„*>

10) EXPRY AND PRbSURRmVDER OF LEASE PREMISES - The Lewee &ssules to dIe

Usnr that an expiry of the lean turn at won expily of the period ofrernw81 aBer an initial

MinI of twelve yun or pro4eterminaion of this Lease Agrwannt, it will hand over to the

l4$sor the yun& arewabr8ncw flee arid no liability powsion of the Demise<! Ptemiws and if

Lesw &iIs to do so dB Inwr hereby has tnea BRea a right to take the possession of the

Ihaind naiaus by nmvirlg all mat and au8rts of the Lessee lying in tIle Deadsed Prenasw.

This Lease Deed sItaR be Registered tnfon the Regjgtning Authority on or before 31H Maleh,

2025

{
Q

>

]
II) OTHER WSSm'S COVENANTS Apart from above stated govetwrb the Lessee also

oovar8at8 with the lassar :-

& To n8dady pay the Inn Rent arId related fwility fn hereby rwwed at du time aId in the

rmnnn aforesaid, tV the 7th(Sewatb) day of the month for which it is payable.

b. To un tIn DanisH PIwages only for lawful urd valid busirw purposes by establishing md

setting UP its Retail outlet, Multiple R£st6nrurt &cde.

a To obsewe and aimply with rules, regulation aId bye.laws as quIbble to o®upnts of the
. uidbtdldin&

a To we the DaI6©d Plemises with dIe ure and caution and keep the same in good and

tannhbbcoMidol\ at all dma.&
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Ann:xx% “a

41F:=;:*:,*:=.*;:,T*
g ; ][\1F 0 t tO d 0 1[1F1f 1151nEIL1[1F111:1rb be done in GoDan hd PmmM my art

awe ntismw or annoyance to dIe of the mid Building, ana
the @id.

g. Not to make any stnIctuld alterations or 8ididons to the Detnised Premises or any Wt
dt£no£ Tlte Lessee may if necessary at its own ooH, can curry out interior rmowdois knhrding
laminating ofnoadw and refurbish the ad Dernind Pr€ais® and for this purpose can instaI is
in the nid-banised Pretnins any mls, parddoas and such 6xtwes and fitdags (knhxbng Air-
ColM$tiws) as we of a tempo@ry n8tute,dhi90waeost and risk.

b Not to haq front w attach to tEn tRams of the r8Ras any ©ticlw or awhiaely which are
iww at 8kely to afbct or alrtnnger or d8mngy- tIle eon$tnrcgon$ of tIn buikling or anY Wt
theteoC

t Not n fix or iastaB Ai£4anx$dorms in tIn said delnised plead% save and wgn at tie
plans which have ben specKled in tIle said DellBsed Pmnisn Rx sadr iastdi8dcia or at anY
OdIn place as penuitted by the LesRir, wIdeIr if be necessary shall not tn unnasonabIY withlwkl
tVtlnbnwr.: ’ I

:P

E._I

:i
j. Not to gore any Article of combustible or twardow adIlre hidd£ the Dwdwd Plunises uH
not to arpo© dIe Danjgd Pnmises to the risk of fin m other siariIar8ccidenl

L Nato aaowaly other pell,all, est8bI jgament, 8In awmpaV to use tIB £kmisedPrtmies in
axy awvur whaBowar ald shaH not win into any &8rwrmt or any UIWBan'mt for wi®ag,
raortgogja& cnathg wry sort of dutg8, piling with, di%xwin8 oa at sharing the Demised
%mM hI wry awunrwbaMww withowobaiab%pdorwHttar oowlt of the Lunn

[ At the dale ofv8c&tUg the ad DeniM Prwisw uea expiry of the term of inse the lame
gulls sWwt to :eRM of tIn wwity delx>sit amowa$ dqDsita by the lame with the Lesw
in tarr8 !wwe ntllove and take away all such fumitwe, quipmen£ and brstalladoirs arid fittia©
im& by ge Lessw in the lkrnind pmIBses as are of movable mRm and enswe rio babHi6es
ae left kbhd on account ofe}ectdcity and oder swan utilities and tIn ad tkmised Premises

w us#wd w & tleoomnatwnaR ofais Lean A8rwnak Pmvicl<! always that in ean it &
WW Out dIe Mid delaind pnmim is intended to tB vmated by the Lane but the Leswr
del8y8 or avoi& to anIta the ad n&rndable amounts, then the Leww shall tn cruitled to
r8nda ard eoadnue ia possession un and a$oymut of the said deadsed wmi%s without
Hq IWa or li8ble oo pay the rent @ aMI etwBn al ary woowrt wtntwwu tiR the
refirrEis are made in adI.

f'

. iiI

In. ,ee will take proper iasmace and other types of coverage for the safety of its men and
www in ae Demtlnd Piernim and will IIOt rain any wclh type of cWm with the Lessor at any
atxI at all timn.

12) OTHER LESSOR’S COVENANTS AInd from aix>ye sided wwwts the twat ain
mvwwlts with the Lessee:.

& TonBrlady pay the t8xn in the mamm 6fonuid.

b. Oa an Lesee payblg an la888 Rent and otter ctwBe$ in time and oh$ewiag ara pwfomJw
the wvwats arId gjptdadons herein gont&ined aml at its part b tn obswed aId paformed, the

Law dIal tnaltitled to pom&IIly owirpy and enjoy the Demi80d hemi% during the term of
Lean

a TIn Will during the unw of this Agmmeat wgI always provide free ingtew urd ewss to
the LegBHiJ

f-
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&PS:
?d/
shall dw pay and Be all present and

in nqnct ofth€ dearised ith

And the li3sot aW to keep an lassee saved

has 8Wl and ®swed the Ins9ee to provide unin&

(IVenty Four) hours of the day night in Me

13) DISPOSAL OF DEMISED PREMisES nn 1,war at any time dang the period of the
ban may nII, moRgue, ncumbr ot odwwiw Aw of dw sdd Demised Pnmiw as it
maY deem fit and give prior written intimadar dneof to the Lessee, provided the such digpsd
dull Int affect du rights and impair the lx8ne tocoadnue to occupy the mid Ebmised Pnmiws

WItH the willy hadn eontairnd or expiry oftl8 rnew81 period orwoaer detaminaion oftllis
Lean Agreement in wonlance with the tetras oftin Agreement and the Lesser shall cause the

&3nsfau to rwogrrize ara 8coept the Loan Agreement hereby antod arId the aansfcne or
assi8ine or suecawor of tIn L8ssor shall tn tx)und tv all the terms and oondidons haHn
ooatairnd so that de rights of the Inssee hereunder are fUlly protected br which the LcssoF
wtetlnkes to put any such transfan or assigrne orsanusor on noda of this aWaIt.
14) NOTICE, StAMP AND LEGAL cosr An NodQH HYd by Hand Coldu imd

Registered with acknowled8elneat due mail by either pelV to oaur pIg shall & valid at to be
wl#idt,at as duly myed aaB expiry of 7 (Seven) \wxting days of haB£tB ovu the nme b the
WIM of such Node% All Starry duty and Legd eases in MId to this AWaR will & tniae
tV&, Les,oe itnif only. AId only the Cowts a KoRan sMI hawMsEaian nd€&c'11d11ea!!Y
question or dispute aris,iW henwrdn.

F: 16)ntis8greaneat ismaar the d8tealxly€8r amdamd tnreiwbowatd SWath entile
Fiat/ po$toommitnnat$arKl urdertakin8& written w wta among the pdes to this at

IN WTTWESS WHEREOF, THE PARTIES HEwro HAVE SEr AND SUBSCRIBED
llIEIR HANDS HERETO ON THE DAY, MOBnH, AND YEAR FIRsr nEREiN
ABOVE MENTIONED.

SIGNED AND DELIVERED

IDeNTIFiED BY UK

ADVOCATE

"*l“?/* I

BY THE wrrHD{ NANED LESSOL

6aA£qv =&Ian

SiGNED AND DELIVERED

BY THE wrrHDq NAMED LESSEE.
'BaB8da,BeaU&

gM @ ,::'.-=
’t 2 Nov 2tal

N THE PRESENCE OF THE FOLLOWiNG wrrNEssES.

OReS $RHaHtA
PHI '+B- 8613\++q\I

Jbth,\WI
Athwy BtN6H

q:bo tkbolS2_
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Government of India

Form GST REG4h
[See Rule I(XI )i

Registration Certi6cate

Registration Numlnr : 19AAKCB9G10AIZO

1. iL@ Name EBeans & Brews Private limited

2, }Trade Name, if any EBeans & Brews Private limited

3)adonal trade nam% if any nun

4.

5.

ConstItutIon of Budm
t

Bustruss

iPivate Limited Company

k)round Floor, 10A Elgin Road, 10B Wocxlbum Road, Kolkata,
[Kolkata, West Bengal 7CXX}20

6.

7.

8.

a

e

)

12/09/2022

iFrom 12KD/2022 ITo INot Apphcabk

iReMw

9

Signatwe

c

Name

Des®don I Superintendent

Jurisdictional Oaice IBALLYGUNGE

9. Date of issue ofCerti6c&e 127/(B/2Q22

Note: The ngisaadon oertificate is nquind to tn proa&nently displayed at all places of business in the State.

}Paritosh Kumm SaMar

This is a system guented digitally signed @station Cediamte &

the jurisdictional 8athoHty.
d based on the approval of 8ppaca6on granted on 27AW/2022 by
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Annexure A

WWIjq We

GSTDq

Legal Name

Trade Name, if any

Additional bale names. if
any

19AAKCB9640AIZO

Beans & Brews Private Limited

Beans & Brews Private Limited

null

Details ofAdditianal Places a Budnus

Total Number of Additional Places of Business in the State I

Sr. No.
I

Address

Ground Floor, ED- 368, Sector - III, BidIran Nagar, Noah Twenty Four Parganas, West Bengal, 7(X)106
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h)
Annuure B

HN+gRIt

GSTW

Legal Name

Trade Name, if any

Additional tIMe name', if
any

19AAKCB9640AIZO

Beans & Brews Private Limited

Beans & Brews Private limited

null

Details of Mnrugbrg /Wholbtime Directors and Key Managuial Persoln

Name

Desigm$on/Staals

Resident of State

Name

Designation/Status

Resident of State

Name

Designa&on/SWus

Resident of State

Name

Designation/Status

Resident of State

Abhinav Basant Kumar

Director

West Bengal

Vivek Agarwa!

Director

West Bengal

Dilxaj Das

Director

West Bengal

ShahId Saraiya

Director

West Bengal
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